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ANDHRA PRADESH POLLUTION CONTROL BOARD ﬂ ’
T REGIONAL OFFICE: KAKINADA = 11FF
W Plot No.2, IDA, Ramanayyapeta, Kakinada — 533005 L%, fg// Lissule or,

Document No.1

Tele:0884-2374066, E-mail:rokkd-cel @appcb.gov.in

S.C. No.KNSM/APPCB/RO:KKD/2026- Dt:06.01.2026
SHOW CAUSE NOTICE

Sub:  APPCB - RO, Kakinada — Environmental violations in connection with blowout and
fire incident due to gas leak at ONGC Well Mori-5, Irusumanda (V), Malkipuram
Mandal, Dr. B.R. Ambedkar Konaseema District on 05.01.2026 — Causing severe air
pollution, environmental damage and public panic — Operating without Consent to
Establish (CTE) and Consent to Operate (CTO) — Show Cause Notice issued — Reg.

Ref: 1. Media reports dated 05.01.2026 regarding fire incident due to gas leak at ONGC
Well Mori-3.

2. Inspection conducted by officials of APPCB, Regional Office, Kakinada on
05.01.2026.

WHEREAS M/s QOil and Natural Gas Corporation Limited (ONGC) is operating a
production well namely Mori-5 at Irusumanda Village, Malkipuram Mandal, Dr. B.R. Ambedkar
Konaseema District, through its Production Enhancement Contract (PEC) operator M/s Deep
Industries Limited.

WHEREAS blowout incident followed by ignition and fire was reported on 05.01.2026
at about 12:23 PM, during perforation/workover operations at the said Well, resulting in
uncontrolled release of gas and subsequent fire due to pressure build-up.

WHEREAS during inspection by the officials of APPCB on 05.01.2026, it was informed
by Sri Bapuji Naik, GM (Production) — Asset HSE, ONGC, that the well had remained shut since
2018 and was handed over to the PEC operator in April 2025 for production enhancement
activities.

WHEREAS the said blowout and fire incident has resulted in the following environmental
and public health impacts:

a) Emission of hydrocarbons, volatile organic compounds (VOCs) and other air pollutants
into the atmosphere.

b) Potential contamination of soil and surface/groundwater due to fallout and condensates.
c) Possible adverse impacts on agricultural lands, ecology, livestock and public health;

d) Creation of emergency-like conditions in nearby habitations;

e) Panic, fear and disturbance among the local population.

WHEREAS, based on preliminary assessment, the incident constitutes prima facie violations
of the following statutory provisions:

a) Section 7 of the Environment (Protection) Act, 1986, read with Rules framed
thereunder, for causing discharge/emission of environmental pollutants in excess of
prescribed standards.

b) Section 21 of the Air (Prevention and, Cm};rol of Pollution) Act, 1981, for
operating an industrial activity mvolvm‘i‘r a %}rmssm”lw without obtaining Consent of
the State Pollution Control Board. ff A Y
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¢) Section 25 of the Water (Prevention and Control of Pollution) Act, 1974, for
establishment/operation of an industrial activity without prior consent of the State
Pollution Control Board.

WHEREAS, as per records available with this office, no Consent to Establish (CTE) or
Consent to Operate (CTO) has been obtained from APPCB for the said Well operations, despite
the activity involving handling of hydrocarbons, pressurized gas, emissions and associated
environmental risks.

WHEREAS, during inspection on 05.01.2026, the representatives of ONGC were directed to
submit the following:

1. Detailed incident report indicating root cause analysis and chronological sequence of
events leading to the blowout and fire.

2. Details of safety systems, SOPs and well-control measures adopted during
perforation/workover operations.

3. Action Taken Report (ATR) on emergency response, fire-fighting measures, well control
and present status of the well.

4. Preventive Action Plan with risk assessment and mitigation measures to prevent
recurrence of such incidents.

5. Environmental monitoring data including ambient air quality, VOCs/hydrocarbons, soil
quality, surface and groundwater quality during and after the incident.

In view of the above, you are hereby directed to Show-cause as to why action shall not be
initiated against your facility including levy of environmental compensation and to issue
direction of closure orders under section 31 (A) of Air (Prevention and Control of
Pollution) Act, 1981 and amendments thereof and under section 33 (A) of Water
(Prevention and Control of Pollution) Act, 1974 and amendments thereof for causing
environmental pollution in the interest of the Public Health and Environment. Your reply
should reach within 15 days to this office failing which Board will initiate the action against
your facility under relevant provisions of Air and Water Acts.
ILAPANDA R iioasuavaaa
SURYAKALA Dattla: 2926.01.06 16:54:12
ENVIRONMENTAL ENGINEER
To
1. The Asset Manager,
Oil and Natural Gas Corporation Ltd. (ONGC),

Gas Collecting Station (GCS), Mori,
Dr. B.R. Ambedkar Konaseema District

2. The Authorized Signatory,
M/s Deep Industries Limited,
(PEC Operator — Mori Field),
Dr. B.R. Ambedkar Konaseema District

Encl : 1) Photographs of blowout and 2) Media Reports

- Copy submitted to the PA to Chairman, AP Pollution Control Board, Vijayawada for kind
information.

- Copy submitted to the PA to Member Secretary, AP Pollution Control Board, Vijayawada for
kind information.

- Copy submitted to the Chief Environmental Engineer, APPCB, Board Office, Vijayawada for
favour of kind information and for taking necessary action

- Copy submitted to the Joint Chief Environmental Engineer, APPCB, Zonal Office,
Visakhapatnam for favour of kind information and for taking necessary action.



Date: 21.01.2026

- To,
The Environmental Engineer,
Andhra Pradesh Pollution Control Board,
Regional Office: Kakinada,
Plot No.2, IDA, Ramanayyapeta,
Kakinada — 533005
e-mail: rokkd-

v T & o
. . . . N R e == .5 S
Kind Attn.: Ms. llapanda Suryakala, Environmental Engineer  "~&sf 58% ;{;f/
P, DO g

~ Subject: Acknowledgement of receipt of Show Cause Notice dated 06.01.2026 —
Mori-05 Well Incident -
Reference: Show Cause Notice No.: KNSM/APPCB/RO: KKD/2026-295 dated
06.01.2026.
Madam,

" This is with reference to the Show Cause Notice dated 06 January 2026 issued by
the Andhra Pradesh Pollution Control Board in connection with the incident at
- Mori-05 well site. '

We wish to inform you that the above Show Cause Notice has been received by
our representative at Kakinada on 20™ January 2026.

We respectfully acknowledge receipt of the said notice and submit that we shall be
furnishing our detailed response to the Show Cause Notice within fifteen (15) days
from the date of receipt, after due examination of the contents and compilation of
relevant information.

M We assure the Hon'ble Board of our full cooperation in the matter.

B\ Thanking you,
Yours faithfuily,

\ . ForDeep Industries Limited

Anish Shah
- Authorised Slgnatory
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Document No.2
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2 CHAH0L DoELIDA TS TP

& .Ho: 2-232, E2dmF0drg0 (D)
DHHBHY ()

. .06, @035 6 Eddd 2ge — 533252.

Q‘DCI’)J"?S,
Do IS Led), S0, 2005 - 3 CHAVBNY DoELNS TvE T, &.Jo: 2-232,
Sodmrrinado (D), DPIVDY (), w. D.esb. woBE) b SFsddo wgr —
DR0H0 — (1HdoD.
RrDE Qo A SOPPRY € STTLOHINIL wodd $6:20.02.2026.

RAFERS P, o, 2005 or(me A 6% DATT G0, §oAIGIT SoFIBT ey
Qodogee H00cid, Srodiand SojO0N0, SEE Bg° STROD B5° oo Ps°Go e90C0ETeeS EN
D06H DB DA HVEB0D) BHEDGIEDRDS.
| Point No.1.| M/s. ONGC 20600 M/s. Deep Industries ety 2066 Production
Enhancement Agreement £ %o2iodow), M/s. ONGC orcd f“omﬁgo{ﬁc‘o

Production Enhancement Operations in Mature Fields Agreement £
2022080 DV DDTRD EDBIEDDD.

M/s. Deep Industries o°d APPCB, Regional Office, Kakinada o0&
29:05ER0ED TodhD DNOIFIE PoLriodod) & SToRal 85w PS°Co
DRG0 JENDB0 DATTGo Wotkdertnes” ).

Point No.2.| ONGC Mori-5, Irusumanda (V), Malikipuram (M), Dr. B.R. Ambedkar
Konaseema District aﬁg 200 blowout / gas leak D0t e9dossdo ONGC
Mori-5 s00ci0 M/s. Deep Industries £ & seopjoaio 20 2% Show
Cause Notice 208030 208 mma;)oaa RAFEPEPAS DoLI0HODD s
BSDESERODD. |
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PeintN.é.S.'M—/s.- Deep Industries &> Dr. B.R. Ambedkar Konaseema Bere”

'Qésﬁ??’_gaéi Cil Rig works £ ool & svc:“?gejo_i} Bsrcher PERCs Do

DENBCE HIATERGo 290¢0EFEET €3¢,

PeintNa.é. ONGC Mori-5, lrusumanda (V), Malikipuram (M), Dr. B.R. Ambedkaf
Konaseema District 56 2860DD Y, D> BoBosw Do ddrTY v

HEZ DDOFVL D0e30HoD DL DIT LD BSDCIEIIDD.

Wi, B RTI GSBPENE Dowobod e drnesS &».10/- £do D.D.
.Ne.8131§3,_'dated 15.02.2626 =y “Accounts Officer ONGC Rajahmundry” 5%
3000V, wond, & soRirdd “Accounts Officer ONGC Rajehmundry”. D&
DB a0t e TS, D> D20DD ELrol FRRO S0H DEDEBL. |

Encl:

1. Qriginal D.D. No.813193, dated 16.02.2026.

_ FEDROTTE 0G0
FrodabsrTrjoehan, sdd



6 True Translated Copy

Andhra Pradesh Pollution Control Board
Regional Office
Plot No. 2, IDA, Ramanayyapet, Kakinada

D.07.03.2026
Sri Yenumula Venkatapathi Raj
Do.No.: 2-232, Kesavadasupalem (V)
Sakhinetipalli (M)
Dr. B.R. Ambedkar Konaseema District- 533252.

Sir,

Subject: Right to Information Act, 2005 - Sri Yenumula Venkatapathi Raj Garu,
Do.No: 2-232, Kesavadasupalem (V), Sakhinetipalli (M), Dr. B.R. Ambedkar
Konaseema District -Subject - Regarding.

Indicator: The date of receipt of your application by this office is: 20.02.2026.

The information requested by you under the Right to Information Act, 2005 is
enclosed with each page verified to the extent available as per the records of the
Andhra Pradesh Pollution Control Board, Regional Office, Kakinada District
Office as follows.

Point M/s. ONGC 2 M/s. Deep Industries Production Enhancement

No.l. Agreement § ©, M/S. ONGC 5 R Production Enhancement
Operations in Mature Fields Agreement related copies are
attached.

M/s. Deep Industries 5 APPCB, Regional Office, Kakinada No
information is currently available as per the records of this office
regarding the matter of obtaining permissions.

Point ONGC Mori-5, Irusumanda (V), Malikipuram (M), Dr. B.R.
No.2. Ambedkar Konaseema District 2 w blowout / gas leak Mori-5 2
M/s. Deep Industries ONGC Show Cause Notice and copies of
the reply submitted by the company are enclosed.
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Point No information is currently available as per the records of this

No.3. office regarding the Oil Rig works being run by M/s. Deep
Industries 5 Dr. B.R. Ambedkar Koraseema.

Point Copies of lab test reports of air, water and soil samples collected

No.4. at ONGC Mori-5, Irusumanda (V), Malikipuram (M), Dr. B.R.

Ambedkar Konaseema District are attached.

Similarly, D.D. No.813193, dated 16.02.2026 2 "Accounts Officer ONCC
Rajahmundry" 10 has been submitted for Rs.10/- as fee in respect of your RTI
application. However, since this office does not have a separate bank account in
the name of "Accounts Officer ONGC Rajahmundry", the demand draft
submitted by you has been returned.

Included:
1. Original D.D. No.813193, dated 16.02.2026.

Citizen Information Officer
Regional Office, Kakinada



ANDHRA PRADESH POLLUTION CONTROL BOARD

Visakhapainam - 53C018. Ph - 0891 — 2718380/481

Document No 3

ZONAL LABORATORY :SRISAKHAPATNAM
39-33-20/4/1,Madhavadhara VUDA Celany,

Repoit No
Customer Name

Sample source [Address

Sample Code No.
VSP202601-208

Sample group/Discipline

Sample collected on
Sample collected by

Form No: APPCBIZLIVSPICLT.B/FM38
ANALYSIS REPORT

VEP202601-208

Environmental Engineer, APPCB, Regiona! Office, Kakinada
Water sample coliected from lrusumanda (V), Malikipuram (i),
Dr.B.R. Ambedkar Konaseema District.

Sample description
Water sample collected from Open well at lrusumanda (V), Malikipuram (M),
Dr.B.R.Ambedkar Konaseema District GPS Location (16.425298N, 81.849840E)

Environment & Poliution / waste water

Samiple quantity
Report issued on

08.01.2026 Sample received on 09.01.2026
Analyst (OS), RO, Kekinada Purpose of sampling General

1 Litre in Plastic Cans Sample Cenditions Fit for analysis
03.02.2026 Page No 1of2

Itis to certify that the aforementioned samples were analyzed from 09.01.2025 to 03.02.2026 and declare

the analysis results as follows:

8.No. Parameter Unit Result [ Apéicf iﬁ;“ o]
1. pH @ 25°C - 741 4500-H+B
2. Electrical Conductivity LSicm 107 2516-B
& Total Dissolved Salids (at 180°C) ma/L 680 2540-C
4. Chloride (as Cl) mg/L 88.0 4500- CI- B
b, Total Hardness (2s CaCO3) mg/L 396 2340-C
8. Total Alkalinity (as CaCO3) mg/L 420 320-B
i Ortho Phosphate (as PO4*) mg/L 0.88 4500-P D
8. Sulphate (as S0:2) mg/L 40.7 4500- 8042 E
8. Fluoride (as F) mg/L <02 4500-F-D
10. Nifrate Nitrogen (as NO3z-Nj mg/L 17.2 A4500-NO+- B
11, Nitrite Nitrogen {as NOs»-N) mg/i .3 4500-NO,- B
12, Ammonical Nitrogen (as NH3-N) ma/L <04 4500-NHs- F
13. | Calcium (as CaC03) mgiL 212 3500- Ca-B
14. | Magnesium (as CaCO3) ma/L 184 3500-Mg-B
15. | Sedium (g5 Ne) mg/L 102 3500-Na B
186. Potassium (as K) mg/L 3.2 3500-K B

Note: 1. Resultis rela mple as recelved and festea.

tad
2. This report shall i
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ot be reproduced except in full without the prior approval of Lab

ratory.




ANDHRA PRADESH POLLUTION CONTROL BCARD
ZONAL LABORATORY :: VISAKHAPATNAM
38-33-20/4/1 Madhqvadha ra YUDA Colony,
\!'Sakhapamam 530018. Ph : 0891 - 2718380/481

Form No: APPCB/ZLIVSPICLT 8/FM38 C
ANALYSIS REPORT

Report No : VEPS202601-002 to 005

Customer Name . Environmental Engineer, APPCB, Regional Office, Kakinada

Sample source . Soil samples colles ind Ba’ wout area of ONGC Well, Lakkavaram Village,

[Address Dr.B.R Ambedkar Konaseema District.

Sample Code No, Sample description

YSPS202601-002 © Soil sample collected near (Western side) the Blowout well (14.4276, 81,851 4)

VEPS202601-003 : Soil sample collected from the effected filed adjacent to the Blowout wall (Eastern side)
(16.4277, 81.8524)

VEPS5202601-004 . Soil sample collected from the unaffected filed near the Blowout wall {Eastern side)
(16.4271, 81.8526)

VS8PS202601-005 + Soil sample collected near Sachivalayam, Lakkavaram Village (16.4253, 81.8502)

Sample collected on  © 07.01.2026 Sample receivedon ©  08.01.2028

Sample collected by  : SEE & SES,Z0, Visakhapatnam Purpose of sampling :  Expert Commities

Sample quantity 1 Kg in Polythene Cover Sample Conditions . Fit for analysis

Report issued on : 03.02.2025 Page No i

It is to certify that the aforementioned samples were analyzed from 08.01.2025 to 03.02.2026 and declare the
analysis resufts as follows:

SAMPLE CODE
S.No. Parameter Units 02 | 003 004 005
Result
1. Physical State Solid Solid Sclid Selid
Visual i o Park
2 Colour Cbservelion CLii B?o‘:ﬁm BF;WN A
3. pH (1. 5 Ratio) - 152 7.51 102 7.57
4. Electrical Conductivity (1: 5 Ratio) | pSfem 2050 764 295 135
g % Organic Carbon % 0.48 1.84 0.97 037 |

1. Resultis related to sample as received and tested.
2. This report shall not be reproduccc except mrull without the prior approval of Laboratory.

Authorized Smnatorg
1% 0




PPJ—':DESP POLLUTION CONTRCL BCARD
AL LﬁﬁO?ATO VISAKHAPATNAM
4ia MadhzJeMlara VUDA Colony,

- 530018. Ph : 0891 - 2719360/481

Report No
Cusfomer Name

Sample source / Address

Sample Code Mo,

Form No: APPCBIZLN S !C!?Sf! 138

ANALYSIS REPORT

VEP202601-103 to 105

Environmental Engineer, AP

ONGC Well,

ema District,

Waste water samples
Lakkavaram Villags, D! B Q,ﬁmed!fa fr(o

v

Sample deseription

VSP202601-103 Sample collecte from pond adjacent (Western side) fo the Blowout well [ (16.4276,
81.8515)
VEP202601-104 Sample collecte from the effected field adjacent to the Blowout well (Eastern side)

(16.4277, 81. 8525)
Sample collecte from the unaffected
(16.4271, 81.8526)

V&P202601-105

Sample group/Disciplin Environment & Pollution / waste water

e

Sample collected on 07.01.2026 Sample recelvad on 08.01.2026
Sample collected by SEE & SES,Z0 Purposs of samipling Expert Committee
: Visakhapatnam Visit
Sample quantity & number 1 Litre in Plastic Can (2 No.s)  Sample Conditions Fit for analysis

Report issued on 13.01.2028 Page No 1of1

Itis to certify that the aforementioned sampies were analyzed
analysis results as foliows;

< SAMPLE CODE Test Hethod
& - ; & I fistn 103 i 5 .lc:"a ut:'.-lu‘i%
o, Parameter Unit 103 | ngit | 10 [APHA (24 Edifon)
1. [ pH@ 25°C - 751 | 750 | 7.80 | 4500-H
2. | Electrical Conductivity pSfem | 1060 2480 378 | 2510-B
3. | Total Suspended Solids (at 105°C) mg/L 34 >1000 12 2640-D
4. | Total Dissolved Sclids {at 180°C) ng/ 712 1648 264 | 2540-C
5. | Chemical Oxygen Demand mg/L 52 256 16 5220-
6. | Biochemical Oxygen Demand ma/L 14 | 82 28 | 1S:3025 (Part 44)
Note:
1. Result is related to sample s received and t-:-ssied
2. This report s i

shall not be reproduced ¢
P J S




ANDHRA PRADESH POLLUTION CONTROL BCARD
ZONAL LABORATORY|: VISAKHAPATNAM
38-33-20/411,Madhavadhara VUDA Ccleny,

Visakhapatnam - 530018. Ph: 0881 - 2719380/481

EFTTERAT

Report Mo
Customer Name

Sample source [ Address

Sampie Code No,
VSPA202601-040

VSPAZ202601-041

Sample Group

Iionitoring conducted on
Monitoring conducted by

Form No: APPCBIZLIVSPICLT BIFk
YSIS REPORT

AMBIENT AIR QUALITY MONITORING ANAL

VEPAZ02601-040 & 041
Regional Office, Kakinada

Blowout area of ONGC well,
frusumanda {V), Maliki Puram(M), Dr.B.R

Sample description/Location

. Ambedkar Kona Seema district,

On the terrace of lrusumanda Grama Sachivalayam, lrusumandalV), Malikipuram(iv),

Dr.B.R.Ambedkar Konaseema district. (05.01.2026 (1

0:00PM) to 06.01.2026 (10:00PM)

On the terrace of lrusumanda Grama Sachivalayam, lrusumanda(V), Malikipuram({i),
Dr.B.R.Ambedkar Konaseema district, (06.01.2026 (10:00PM) to 07.01.2025 (10:00PM)

Atmospheric Pollution/Ambient Alr

05.01.2026 to 07.01.2026 - 2 days
Analyst {OS), Regional office, Kakinada

Sample received on 09.01.2026

Sample quantity Filter Paper -6 No's Sample Conditions Intact and it for analysis
Absorbing solutions- 36 No's

Report issued on 13.01.2026 Page No  1of1

This is to certify that the aforementioned sample was analyzed from 09.01.2026 to 13.01.2026 and declare the
analysis results as follows:

Sample Code l
S.No. Farameter VSPAZ02601-040 V8PA202601-041 Test Method
Resulte in pa/m3(24 Hrs. Average)
1 Pl 161 g4 1S:5182(part23)
2 S0, 12 g 1S:5182 (Part 2/Section 1)
3 NO2 16 i 15:5182 (P"Jng
4 NHa 89 ok 1S:5 ‘182f it 25)

Note: 1. Result is related to sample as received and te sted
2. This report shall not be rcpromr“ed except in full without the prior approval of Laboratory.

Authorized Signatory
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Contract Area No. ONGC /PEC/2023/CA-Th PONAMANDA Docuement No. ¢

CONTRACT AGREEMENT

between

Oil and Natural Gas Corporation Limited

and

Deep Industries Limited, Ahmedabad

Production Enhancement Operations in

Mature Fields.

Contract Area No.
ONGC /PEC/2023/CA-16/PONAMANDA

Central Procurement Department,
8th Floor, ONGC Ltd, Scope Minar,

Laxmi Nagar, New Delhi-110082.




Contract Area No. ONGC /PEC/2023/CA1@PONAMANDA

Signed for:and on behalf of:
Oil and Natural Gas Corporation
Limited

W

\_T T'TT? ME.‘]H "mc (lurw Ag J('M’ﬂ
7@ TR () [ Chld(‘m ral Mshoger (Freds §
Cantral F'mL.urc*mr 1 Depatment
aifus U8 :r_;zvl fra whdivae s
Oil and Matura! Gas Corperaiion Lid,
i S, Preedl-110082 1 Souga Minar, Deihi-110082

by a duly authorized representative:

Manoj Kumar Agrawal
CGM(P)-Head CMPG

Signed for and on behalf of:
Deep Industries Limited
by a duly authorized representative:

Anish Shah
Deputy General Manager (Markettmg)

Signature of the Witness:
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Whereas:

. Owner has awarded the contract area no ONGC/PEC/2023/CA-
16/PONAMANDA in e-tender no. ZNSBC23008 to Centractor vide NOA no.
DLI/ONS/CORP-MM/2023/ PECII/1239633/CA-16/PONAMANDA, dated 06th Sept
2024. for the following fields of Rajahmundry Asset, which is annexed herewith as
Annexure-(A);

Contract | Contract Area No of Field(s) Assetl/
Area Sl Fields Workcentre
No. of ONGC
CA-16 ONGC/PEC/2023/ | 8 Adivipalem, Elamanchili, | Rajahmundry

CA-18 Razole, Kammapalem,
IPONAMANDA Geddanapalli + TVAA,

Mori,  Ponamanda +

Penumadam, Endamury |

the Parties are desirous to execute the Contract Area specific 'agreement on the
methodology of Measwrement of Petroleum’ in accordance with Article 8 of
Produclion Enhancement Contract-lll (PEC-II1), which shall be appended as part of
the Contract (to be signed between parties in accordance with NOA dated
06.09.2024). However, in case any disagreement arises out of this agreement, then

the terms and conditions of the main contract (PEC-I11) shall prevail "

Petroleum used for internal consumption, Petroleum Operations, flared, saved
and sold from the Contracl Area shall be measured for the volume, weight.
energy value and quality by such methods and appliances which are generally
accepted and customarily used in Good International Petroleum Industry
Practices.

the Parties may, at all reasonable times, inspect and test the appliances
operated by the other Parly, used for measuring the volume, weight, energy value
and determining the qualily of Petroleum, provided that any such inspection or
testing shall be carried out in such a manner so as not to unduly interfere with
Fetroleum Operations and may at any time be at variance with accuracy levels
mutually agreed between the Parties.

the Parties shall mutually agree on the following aspects related to the
measurement and in accordance with the Good International Petroleum Industry

Practices and which are being followed by Qwner:
a)  The point or points at which the Petroleum shall be deliverad
b)  The point or points at which Petroleum shall be measured
c) The frequency of inspections, accuracy level and testing of measurement

appliances and relevant procedures relating thereto;
d) The consequences of a determination of an error in measurement,

7)

Dy

R




AMM&“;UM’:_J

Office of Executive Director-Asset Manager-Rajahmundry

FRwN s setea- aREuRy vdus - Toase

No: RJY/ANM/Mori#5/2025-26/27 1 Date: 10.01.2026

Office Order

Subject: Constitution of Committee for Investigation of Uncontrolled Gas leak at Mori
well no #5

A committee of following officers is hereby constituted to inquire into Incident occurred at Mori
well no #5 on 05.01.2028.

'Sl.No CPF NAME DESIGNATION
1 71983 VINOD KANOBAJ| ZILE GGM(Drilling)
2 71472 NAVEED IQBAL CGM(Production)
3 73282 ND Rukmangadan CGM(D)
4 82269 SUJIT MITRA CGM(Reservoir)

The follewing are the Terms of Reference of the Committee:

1. ldentify the root cause of the incident

2. ldentify lapses, if any. Responsibility for the lapses should be clearly recorded in the
report. In case no one is held accountable, the same should be recorded with due
justification in the report.

3. Suggest remedial measures and preventive measures to be adopted to prevent similar
incidents in future.

Inquiry to be conducted as per guidelines in the Office Order No CHSE/Accident/ Incident
Reporting Matrix/ 2022-23 by CHSE dated 31.03.2023

Committee shall submit the report to the undersigned within 7 days of this Order.
SANTANU DIAS oo iotme: s

{Santanu Das)
ED-Asset Manager
Rajahmundry Asset

Distribution To:

1. Commitiee Members
EO- Director (P)
EO- Director (T & FS)
ED-AM-EOCA & HPHT Asset
ED-CHSE
Office Copy
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Corporate Health, Safety and Environment

Y v ﬁ’ e 03rd Floor, Tower- A, Deendayal Urja Bhawan
3 .C{EI JUS R ﬁq d"‘““*““'_* . 5- Nelson Mandela Marg, Vasant Kunj, New Delhi-
Qil and Natural Gas Corporation Limited 110070

+91-11-26753148 | chse@ongc.co.in

Ref No. CHSE/Office Order 1)/ INQUIRY/Blowout Rajahmundry/2025-26
Date: éth January 2026

Office Order

A committee was constifuted vide reference no CHSE/Office Order/ INQUIRY/Blowout
Rajahmundry/2025-26 dated éth January 2026 to ingquire into the incident of
unconirolled gas leakage occurred after perforation during workover operation and
subsequently caught fire at well Mori#5, Rajahmundry on 5th January, 2026. A copy of
order is annexed as Annexure-1.

In place of Sh. Rajnish Kumar Shenmar, CGM[Geophy-Wells), CPF-78427, Mehsana
logging Services, M-9558529944, the following officer is included in the committee:

Mr. Augustine Manju, GM(Geophy-W), CPF- 82262, Head Logg. Opr Mumbai,
# 9558529944

The Terms of Reference (ToR) for the commiitee shall be as specified in the attached
office order.

The committee shall submit the report to this office within fiffeen days,

PAWAN
KUMAR
JALUTHARIA
Pawan Kumar Jalutharia
GGM-Head Corporate HSE

Distribution:
All Committee Members

Copy for kind information to:
Chairman & CEO
Director {Production)
Director (T&FS)

Chief Corporate Driling Services, Mumbai.
ED-Asset Manager, Rajahmundry

ED- Asset Manager, Mehsana
GGM-Asset Manager, Ankleshwar
GGM-Chief Logging Services, Mumbai
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Corporate Health, Safety and Environment
03rd Floor, Tower- A, Deendayal Urja Bhawan

3fae Uus aﬁ]ﬁ"ﬂ Y BRONYE dfes 5- Nelson Mandela Marg, Vasant Kunj, New Delhi-110070

Qil and Natural Gas Corporation Limited +81-11-26753148 | chse@onge.co.in

Ref No. CHSE/Office Order/ INQUIRY/Blowout Rajahmundry/2025-26
Date: &0 January 2024

Office Order

An incident of uncontrolled gas leakage occured after perforcfion during workover
operdtion and subsequently caught fire at well Mori#5, qudhmundry on 5% January, 2026.

A committee consisting of following officers is hereby constituted fo inquire into the incldent:

1. Rajnish Kr. Shenmar, CGM{Geophy-W),CPF No-78427, Mehsana Logg. Ser, # 9558529944
2. Apurba Das GM(P), CPF No - 81709, Well Completion & Testing, Ankleshwar, #9969227171
3. Ajay Kr. Goel, DGM(D}, CPF No - 71821, HSE, DS Mumbal, # 9435744542

The terms of reference of inguiry are:

1. To inquire into the cause of the accident.
2. To suggest remedial measures to avold such recurrences,
3. To fix the responsibiity of the lapses, if any.,

The applicable clauses of guidelines for accident investigation issued vide office order no.
CHSE/Accident/Incident Repor‘rﬂg Matrix/2022-23 Dated 31st March 2023 needs to be
followed, copy of relevant pages is attached as Attachment-1 for ready reference.

The committee shall suomit the report to this office within fifteen days.

i V@@ﬁ%ﬁmé_

BTG

Pawan Kumar Jc;lu’rbcr
EC-Chief CHSE, New Delhi
All Commiitee Members

Copy for kind information to:

Chairman & CEO

Director (Production)

Director (T&FS}

Chief Corporate Driling Services, Mumbai.
Asset Manager, Mehsana

Asset Manager, Ankleshwar
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Santanu Das " o,
Executive Director - Asset Manager 1 8 SHEI-533106 (311.51.)

Rajahmundry Asseti:
Godavari Bhavan, Base Complex, Rajahmundry-533106 (A.R)
0883-2424343, + 91 84268614876, santanu_das@ongc.co.in

Do .No ONGC/APPCB/Mori-5/2025-26/11 Date: January 186, 2626 _

Sub: Reply to the SC No KNSM/APPCB/RO:KKD/2026 -295 dated 06.01.2026, / S < @_g%& :\\\

Ref: 1. Production Enhancement Contract of ONGC with M/s Deep Industri ey Ltgf 1,-_\ \
2. Office Order on constitution of Inquiry Committees i g.-:, ! :;ag ;)’32‘5 :’;‘

Dear Madam, \x -i',;"'

To improve recoveries and enhance production from its small and marginal ﬂa ds; ONGC, _,“,:_«,j'z‘/
through an International bidding process, awarded a Production Enhancement Contmt\@f’EC

to M/S Deep Industries Limited (Annexure-l). The contractor was to infuse capital and bring

in required technologies and expertise for enhancement of production from such fields. The
contract agreement, which is for a period of 15 years, was signed between the parties on
17.01.2028

M/S Deep Industries Ltd. (DIL) had subsequently assigned this contract to its 100% subsidiary
M/s Deep Exploratory Services Pvi. Lid. (DESPL). M/s DESPL deployed the workover rig,
DR#11 at MORI#5 well site for production enhancement through zone transfer as part of their
work programme.,

On 05.01.2026, an incident of uncontrolled gas leakage, followed by fire, was reported at 12:00
hrs and 12:50 hrs respectively at well MORI#5 well after perforation operation which was being
carried out by the logging unit outsourced by M/s DESPL. Immediately after the perforation a
kick was observed in the well and, as informed by the operator, the Blow Out Preventor (BOP)
was closed. However, after the closure of BOP, sudden leakage of gas was observed from
the flange area of the BOP and well head. The gas leakage ultimately became uncontroliable
due to which complete evacuation of crew was carried out for safety.

ONGC was informed of the situation at 12:23 hrs. ONGC, as a responsible corporate entity,
immediately responded to the situation and mobilized all its resources and equipment along
with the Regional Crisis Management Team (RCMT). The Disaster Management Plan of
Rajahmundry Asset, which clearly delineates the responsibiliies and actions by different
/ agenmes was promptly operationalized, area was oordoned off and local habitants in the

1. Asset Manager, Rajahmundry Asset ONGC immediately shared the information with
DC Konaseema district.

2. Information was alsc shared by the Asset Manager to the Directer(P) and Director
(T&FS) of ONGC.

p 3. "Regional Crisis Management Team (RCMT) at the Asset, was mobilized on the same
: day and it took complete charge of the operations. All RCMT equipment for blow out
; &( . -/ control,were also mobilized immediately.

4, ONGC Fire Services team was deputed at the site of incident immediately. Fire tenders
from beth ONGC Fire Stations and State Fire Services, totalling around eight numbers,

Usiicea SITed: EHeATe 3551 7, 5U-530, Foa He e 5, 9390 e, 7 fBwwdl-110070
Registered Office: Deendayal Urja Bhawan, 5A-5B, Nelson Mandala Marg, Vasant Kunj, New Delhi-110070
www,ongeindia.com | CIN: L74899DL1993G0I1054155
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were deployed along with additional three trailer mounted pumps on the same evening
and cooling operations were started.

ONGC Security team was deployed immediately for cordoning off the area and to
ensure safety of the local people living in the immediate vicinity of the site.

Senior officers and Asset Manager rushed to the spot to coordinate the operations.

The Corporate Crisis Management Team from Vadodara was also summoned and it
reached the location the next day i.e, 06.01.2026.

Emergency Control Rooms were set up at the field [ocation (Kesanapalli GGS), at
ONGC Base Office Rajahmundry and also at ONGC Corporate Office at Delhi for
effective coordination and response. Regular communication channel was available
between different agencies including the District Administration, MoPNG, DGH and
ONGCs Corporate Office at Delhi.

ONGC Director (Technical & Field Services) rushed to the incident site from Delhi on
06.01.2026 and personally supervised all operations till the well was capped
successfully.

For monitoring the environmental impact of the incident, ONGC promptly engaged an
NABL accredited agency for monitoring the air, water and noise quality parameters in
the area. The equipment and resources were deployed from the very next day of the
incident. Reports of these findings shall be shared with APPCB on receipt.

Some of the equipment and resources were also aitlifted from the northeastern part of
the country on priority. Foreign experts on well control, from M/s Wild Well Control,
USA, were also mobilized to ensure that the best expertise is deployed to control the
situation in shortest possible time.

The Crisis Management Team of ONGC with meticulous planning and execution could
successfully cap the well on 10.01.2026 in a record time of 5 days. Wsll was
subsequently kiiled with 1.65 sp gr gel polymer mud.

As brought out in the pre-pages, this unfortunate incident was an outcome of operations
being carried out by the PEC contractor, M/s M/s Deep Exploratory Services Pvt. Ltd.
(DESPL), who had been handed over the entire MORI field for production enhancement,
They had complete authority and freedom to carry out any petroleum operation including
but not limited to drilling, workover, logging and other well services operations. The
contract conditions had adequate safeguards to ensure that the contractor had complete
accountability and responsibility for ensuring the safety of operations and environmental
safeguards. Some of the relevant clauses from the contract in support of the above claim
are hereby reproduced:

Quote:

1.

Clause ‘G’: The Contractor has represented that it is a company that has specific

TR
-~ =

knowledge and expertise fo operate petroleum fields safely€fid effici . The
Contractor has represented that jt has requisite experience ﬁvﬁ enfs g;'ng pez‘r&%um
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Executive Director - Asset Manager 2 O X ol-533106 (3.H.)
Rajahmundry Asseti:

Godavari Bhavan, Base Complex, Bajahmundry-533106 (A.P)
0883-2424348, + 91 9426614976, santanu_das@ongc.co.in

recovery from mature oil and gas fields and accordingly, it has been selected by the
QOwner for the conclusion of this Coniract”.

2. Clause 4.2.1 Except as otherwise expressly provided in this Contract, the Contractor
shall conduct all Peiroleum Operations at its sofe risk, cost and expense and provide
all funds necessary for the conduct of Petroleum Operations in such manner to ensure
the Baseline Production and Incremental Production from the Coniract Area as
committed under the Bid Document.

3. Clause 4.2.2 The Contractor shall infuse appropriate technology for Petroleum
Operations. Such technology may inciude drilling, logging, side-track wells, artificial lift,
hydraulic fracking, infill drilling, work overs, well interventions, EOR/IOR technology,
reservoir management and any other production enhancement technology as may be
required.

4. Clause 4.2.3 The Contractor shall conduct all Petroleum Operations in the Contract
Area with all diligence, expeditiously, efficiently and in a safe and workmanlike
manner at all times complying with Laws and Good International Petroleum
Industry Practices (GIPIP).

5. Clause 4.2.7 The Contractor, for the preparation and implementation of the Work
Programme and in the conduct of Pefroleum QOperations, shall follow Good
International Petroleum Industry Practices with such degree of diligence and
prudence as reascnably and ordinarily exercised by experienced parties
engaged in a similar activity.

6. Clause 4.2.12 The Contractor shall appoint a Manager, who shall be responsible for
safety and environment protection during the Contract Period, as may be required
under the Law with intimation to the Owner. Further, the Contractor shall strictly
adhere to the safety and environmental norms as required by the Authority and Law
for the Contract Area, during the Contract Period.

7. Clause 4.2.16 The Contractor shall be sofely responsible for acquiring all
approvals, statutory compliances such as essentiality certificates against
equipment or materials, permits, consents, authorizations, visas, work permits,
licenses, Right of Way (RoW), Right of Use (RoU), easement, surface rights,
Environmental Clearances (EC), Forest Clearance and security protection, required
under this Contract, at ifs cost and expense. The Owner may provide necessary
reasonable assistance to the Contractor for the purposes of this Article. It is understood
between the Parties that the assistance by the Owner shall not in any manner

'%consnfute an obligation on the Owner. In case the Owner has already obtained the EC

or“"ﬁ?e same is readily available with the Owner, the Owner may at its sole discretion

provﬁ‘de the EC in favour of the Coniractor.

—-s:ﬂ’*

e 16.71 Owner and the Contractor recognize that Petroleum Operations may
some impact on the environment in the Contract Area. Accordingly, in
wformance of this Contract, the Contracior shall conduct its Petroleum

Usiid Hrfer: AT H31 wad, 5U-581, Tewd Hae Apl, avd a1, 98 Beeil-110070

Registered Office: Deendayal Urja Bhawan, 5A-6B, Nelson Mandsla Marg, Vasani Kunj, New Delhi-110070
www.ongcindia.com | CIN: L74898D1L1893G0I1054155



21

Operations in accordance with applicable Laws having due regard to concerns
with respect fo protection of the environment and conservation of natural
resources and shall in particular;

a) Employ GIPIP and standards including advanced techniques, practices and
methods of operation for the prevention of Environmental Damage in
conducting its Petroleum Operations;

b) Take necessary and adequate steps to:
i. Prevent Environmental Damage and, where some adverse impact on the
environment is unavoidable, to minimize such damage and the
consequential effect thereof on property and people.

ii. Ensure adequate compensation for injury to persons or damage to
property caused by the effect of Pefroleum Operations.

fii. Comply with the requirements of applicable laws and the reasonable
requirements of ONGC from time to time.

9. Clause 16.2 If the Contractor fails to comply with the provisions of Article
16.1(b)(i} or contravenes any Law, and such failure or contravention results in
any Environmental Damage, the Contractor shall forthwith take all necessary
and reasonable measures to remedy the failure and the effects thereof.

10. Clause 16.10

a) The Contractor shafl, prior to conducting any drilling activities, prepare and inform
ONGC about contingency plans for dealing with oil spills, fires, accidents and
emergencies, designed to achieve rapid and collective emergency response. In the
event of an emergency, accident, oil spill or fire arising from Petroleum Operations
affecting the environment, the Contractor shall forthwith notify ONGC and shall
promptly implement the relevant contingency plan and perform such Site Restoration
as may be necessary in accordance with Good International Petroleum Industry
Practices.

b) in the event of any other emergency or accident arising from the Petroleum
Operations affecting the environment, the Contractor shall take such action as may
be prudent and necessary in accordance with Good International Petroleum Industry
Practice and Law in such circumstances.

11. Clause 16.15 The obligations and liability of the Contractor for the environment
hereunder shall be limited to damage to the environment which:

a) Occurs after the commencement of operations by Contractor till contract
termination / expiry.

¢ jﬁg—m
b) Results from an act or omission of the Contractor and or its@ntr;?;?ﬁ
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Santanu Das : : '
Executive Director - Asset Manager 2 2 ITSTHEal-533106 (3.9

‘ Rajahmundry Asset:

Godavari Bhavan, Base Complex, Rajahmundry-533106 (A.F)
0883-2424348, + 91 9426614976, santanu_das@ongce.co.in

12. Clause 16.20 The Contractor shall follow and strictly adhere to safety and
environmental norms as laid down by different Authority(ies) (OISD / DGMS,
Pollution Control Beards etc.) for the mining lease area.

Unquote:

As is evident from the events, the unfortunate blowout situation has arisen entirely during the
operations by the PEC contractor, M/s DSPL, and Prima facie due to gross negligence on their
part. It is our submission that APPCB should take cognizance of the fact that even though the
said operations were the responsibility of the contractor, and were being done entirely under
its supervision and control, ONGC due to its prompt response could control the blow outin a
record time of five days in a safe and controlled manner.

An inquiry committee has been set up by ONGC Rajahmundry Asset, and another
independent committee has also been formed by the corporate office ONGC to investigate
the root cause of the incident and suggest suitable remedial measures to avoid recurrence of
similar incidents in future (refer Annexure-Il). Teams from OISD and DGMS have also visited
the site to conduct independent inquiries. Root cause of the incident and recommendations of
the inquiry committees shall be shared with APPCB post conclusion and submission of the
reporls by these committees.

To avoid recurrence of similar incidents, especially in such contracted fields, ONGC in
consultation with the concerned corporate groups who awarded the contract, would look to
review the execution part of the contract within the available framework of conditions, to
ensure that a mechanism is in place for a more stringent contractual control and supervisory
safety system.

As a responsible Corporate, we remain committed to work towards bringing energy security
to the country and also carry out the operations in a safe and environmental friendly way while
complying to all statutory and regulatory requirements.

With Regards,

To,

Smt. llapanda Suryakala
Environmental Engineer

Andhra Pradesh Pollution control board
Regional Office: Kakinada

Andhra Pradesh- 533005.

st Priferd: GHadTe Fo1 e, 5U-5d, Aewr HYw A, a¥ $5, 78 [Gew-110070

Registered Office: Deendayal Urja Bhawan, 5A-5B, Nelson Mandela Marg, Vasant Kunj, New Delhi-110070
www.ongeindia.com | GIN: L74888DL1983G01054155
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Contract Area No. ONGC/PEC/2023/CA-16/PONAMANDA

Signed for and on behalf of: Signed for and on behalf of.
Oil and Natural Gas Corporation Deep Industries Limited
Limited by a duly authorized representative:

by a duly authorized representative:

Manoj Kumar Agrawal. Anish Shah
CGM(P)-Head CMPG Deputy General Manager
(Marketting)

Signature of the Witness: Signature of the Witness:




24 Document No.5

Translated TRUE TYPED COPY

RC.NO.07/SFO/RZL/2026
From
Station Fire Officer , Ragole
Dr B.R. Ambedkar Konaseema District
Date: 07.03.2026
To

Sri Y. Venkatapathi Raju,

2-232, Keshavadasu Palem Village
Sakinetipally Mandal

Dr BR Ambedkar Konaseema District, 533252

Subject:- Andhra Pradesh State Disaster Response and Fire Services Department -
Regarding the information regarding the blowout that occurred in the
vicinity of Rajolu Fire Station.

Reference:- Sri Y. Venkatapathi Raju Kesavadasu Palem Village, Sakinetipalli
Mandal Information Application. Date:20/02/2026

1. Copy attached. -
2. None.
3. None.

Yours Faithfully

STATION FIRE OFFICER

A.P. State Disaster Response
FIRE SERVICE DEPARTMENT
RAZOLE-533242
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Andhra Pradesh State Disaster Response and Fire Services Department
Extremely dangerous fire accident report Fire Call No. 47/25-26, Date. 05-01-2028
North Region —Zone -I1, Dr.BR Ambedkar Konaseema District,

1. Fire station Razole
2. District Dr. B. R. Ambedkar Konaseema District
3. Revenue Mandal Amalapuram
4. Name of the officer at the scene of the Shri K.N.V. Ramana, S FO i/c
fire Razole
5. Full name and address of the person
called Shri K. Prakash
6. Mobile No. 9704682735
7. Address of the accident scene Irusumanda village, Malikipuram
Mandal, Dr. B. R. Ambedkar Konaseema
District
8. Full name of the resident or organization
name : | ONGC Mori well no.05, Deep Industries
LTD
9. Full name/address of the owner ONGC, a Maharatna company of the
Central Government, and Deep
Industries LTD, which has taken a lease
to drill in Mori well no.05
10. Approximate time of accident Dated 05.01.2026 Hours 12:00
11. Date and time of call Dated 05.01.2026 Hours 12:56
12. Date and time of departure of the first
train Dated 05.01.2026 Hours 12:57
13. Date and time of arrival at the scene of Dated 05.01.2026 Hours 13:13
the incident
14. The distance to the incident site 8 Kms.
15. Total pumping time taken to extinguish
the fire / km Water Tender : 00:00 PP 30 Hours, 20
Minutes
16. Why use space? ONGC (Mori Well No.5)
17. Details of Property exposed to Fire, etc : | Nearly 5 acres property ONGC Mori
Well
18. A sample map showing the details of the damage and the dimensions (in red
pencil) of the property, industry, buildings affected by the fire, direction of fire
spread, water facilities, fire engine location, road, surrounding property etc.
19. 1. Probable cause of the accident. Gas

2. Explanation of the cause of the
accident.

According to ONGC, in the ONGC bore
well (Mori
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Deep Industries LTD, which has taken a
lease to drill in well no. 5, is drilling.

It was reported that a blowout caused
a fire,

20.

Fire extinguishing method, water, foam, :

Water

21.

Used supplies.

Hoses, portable pump

22.

Estimated value of property at risk
according to the owner.

100 crores

23.

1. Estimate of damage to the premises as
reported by the owner

Estimate of damage to the goods
reported by the owner.

Property damage as estimated by the
police.

70 crores

24.

Value of the protected property.

30 crores

25.

Value of surrounding property.

100 crores

26.

To whom was the accident site
entrusted?
The resident owner is a policeman.

ONGC

27.

Did the police and other government
officials report the arson site?

No

28.

Reasons for suspecting arson.

29.

Were the property and belongings
insured at the time of the accident?

Not Informed

30.

If so, name of insurance company and
policy number.

31.

Name, date, and time of the officer who
last left the scene of the accident.

Shri K. N.V Ramana

32.

Details of those killed or injured in the
accident.

33.

Dead animals details.

No

Details of the 134 fire engines that attended are attached.

the name Status Date and time of | Date of Actions

arrival at the
scene of the
accident

leaving the scene
of the accident:
Time

taken
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1 | Mr.G. Addl 07.01.2026/11:00 | 07.01.2026/15:00
Srinivasulu Director Itis
(north) important
2 | Mr. E. Swamy | RFO 05.01.2026/19:20 | 07.01.2026/19:25 | to carry
3 | ShriN DDR&FO | 05.01.2026/14:00 | 10.01.2026/13:00 | out rescue
Parthasaradhi operations
4 | Shri B. DDR&FO | 05.01.2026/16:15 | 07.01.2026/20:00 | in an
Srinivas orderly
5 | SriB. ADFO 05.01.2026/18:00 | 07.01.2026/21:00 | manner.
Subbarao
6 | ShriY. Janaki | ADFO 05.01.2026/18:00 | 06.01.2026/21:00
Ram
7 | Sri P. Srinivas | SFO 05.01.2026/15:00 | 09.01.2026/17:30
36. Details of staff present: Attached
37. Cooperation of the police : There is

38. What is the state of the fire when the firefighters arrive? : full of smoke

39. Condition of roads leading to the accident site : Good ones

40. Water resources near the accident site. Distance description : There is a crop canal
on the side.

41. Details if fire extinguishers break down

42. Details of complaints made by the public : None

43. Attendance details of Ministers, Members of Parliament, Legislative Assembly
Members and Senior Officials:

MP Shri G. Harish Balayogi, Garu Amalapuram

MLA Sri Sri Deva Vara Prasad,

Collector & Dr. Mahesh Kumar Ravirala IAS. Garu
SP Shri Rahul Meena,

RDO Sri Madhavi, Garu, Amalapuram

44. Other details. While Deep Industries LTD, which had taken a lease to drill Mori well
5 in Irumanda village, ONGC borewell, was drilling, the Rajol fire station received a
call over the phone that there was a gas leak due to excessive pressure. Immediately
after receiving the call, vehicle AP28TE8109 with PP481 and crew left the Rajol fire
station and reached the fire spot. The information about the leaking gas was conveyed
to DDR&FO. Shri N Parthasarathy and assistant call vehicles were requested. The rig
suddenly caught fire. The rig was filled with gas and there was a loud noise. Revenue
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officials evacuated the people in the surrounding villages. ONGC fire engines and
Kothapeta fire engine AP16TE5783, PP ST-11, 180 1 AP16TE 7346, PP 1510 6 1
vehicle AP16TJ 7008 and PP 24 reached the fire accident site. ONGC CRISIS
MANAGEMENT TEAM also reached the fire accident site and assessed the situation
and informed the higher authorities. A 60-ton crane due to bowout at the fire accident
site. A hydra crane, a rig carrier crane were also burnt in the fire. Water was pumped in
the fire engine with the help of PPs to prevent the fire from spreading to the surrounding
trees and coconut trees. Since themorning of 06/01/2026, water was pumped on the
surrounding trees, grass fields and coconut trees to prevent them from burning due to
the heat. On the same day morning, Addl Director Sri. G. Srinivasulu visited the blow
out side. Addl Director Sri. G. Srinivasulu, RFO Sri E. Swamy and DDR&FO Sri.N.
Parthasarathy spoke to the ONGC CRISIS MANAGEMENT TEAM. Today, the entire
ONGC team and AP Fire State Service personnel were involved in cooling the area
where water was sprayed. 07/01/2026

The intensity of the blowout fire was reduced slightly by pumping water to the
surrounding areas and ONGC vehicles were kept on standby to assist them in the
morning. The fire was completely extinguished by ONGC CRISIS MANAGEMENT
TEAM at 10:30 AM on 10/01/2026. Chemicals were injected into the borewell.

The borehole was completely covered with the materials after the operation was
completed. The ONDC officials said that the operation was over and the Razolu
returned to the center with the permission of the DDR&FO.

Signature of the Assistant District Fire Officer, date.
Signature of the Central
Officer. Date.

45. District Fire Officer's Opinions:

Signature of the District
Fire Officer,

Regional Fire Officer's comments:

Regional Fire
Officer

Signature, Date.
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Reply to Public Grievance Application by Ventapathiraja Yanumula vide Reg No MOEAF/E/2026/0000081

Grievance description

Reply

Date of Incident 05.01.2026 Location
I[rusumanda village Malkipuram Mandal
Dr B R Ambedkar Konaseema District
Companies Involved Oil and Natural
Gas Corporation (ONGC) and Deep
Industries Affected Areas Gas leak
spread into four surrounding villages
causing panic among residents

The mentioned gas leak followed by fire on 05.01.2026 was an unfortunate
event which happened during workover operation by the M/s Deep
Exploratory Services Pvt. Ltd. (DESPL) in well MORI#5. The MORI field was
handed over to the contractor M/s Deep Industries Limited (DIL) by ONGC
as part of the production enhancement contract (PEC) through open tender
competitive bidding process with the objective to improve recoveries and
enhance production from its small and marginal fields. The contract
agreement is for a period of 15 years. The contractor was to carryout
workover jobs as part of the contract conditions for enhancement of
production from the field. M/s DESPL deployed the workover rig, DR#11 at
MORI#5 well site for production enhancement through zone transfer.

Lack of
Protocols.
The inability of ONGC and Deep
Industries to control the gas leak and
subsequent fire raises serious questions
about the safety measures and
protocols in place. The apparent lack of
adequate safety equipment contributed
to the failure to manage and contain the
incident promptly.

Safety Equipment and

The incident does not indicate lack of safety equipment or protocols.
Uncontrolled gas leakage was reported at 12:23 hrs after perforation
operation which was being carried out by the logging unit outsourced by M/s
DESPL, due to which complete evacuation of crew was carried out for safety.
The gas cloud caught fire at around 12:50 hrs resulting into a fire.

ONGC on receipt of the information promptly mobilized its required
resources and team including ‘Crisis Management Team’ and Fire Tenders
and took control of the situation. Situation was immediately informed to the
district administration and ONGC higher Management. Senior officers of the
Rajahmundry Asset were stationed at the location and supervised the entire
operation in close coordination with the District Administration and elected
public representative. Some of the equipment and resources were also
airlited from the northeastern part of the country on priority.

Emergency Control Rooms were set up at the field location (Kesanapalli
GGS), at ONGC Base Office Rajahmundry and also at ONGC Corporate
Office at Delhi for effective coordination and response. Regular
communication channel was available between different agencies including
the District Administration, MoPNG, DGH and ONGCs Corporate Office at
Delhi. Director (T&FS) of ONGC stationed himself at the at the location and
monitored and supervised the entire operations till the capping of the well,
which reflected the seriousness on part of the ONGC management to
respond to the situation as a responsible corporate.

It is ONGC with its own expertise and capabilities which controlled the fire
and capped the well along with subdue of the well in record time of 5 days
which clearly demonstrates the competency and readiness of ONGC in
handling this type of emergency.

Accordingly, the response reflects timely action, adequate safety systems,
and effective incident management, with public and personnel safety
accorded the highest priority.

Public Safety Negligence

The KG Basin region seems to be
lacking in necessary public safety
infrastructure, as evidenced by the
absence of a proper fire station in the
every mandal head quarter Residents
were forced to flee their homes out of
sheer panic, highlighting the inadequate
preparedness for such emergencies.

Safety is given topmost priority by the top management of ONGC and is
monitored at the highest level of the organization. ONGC on its part follows
the best industry practices in conduct of its petroleum operations. The
company has in place a comprehensive well control and emergency
management system, Disaster Management Plan, standard operating
systems for each of the operations and follows industry wide accepted best
safety practices. Safety systems of ONGC are regularly audited by the
external agencies like DGMS, OISD, along with stringent cross Asset
Internal safety audits.
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The Production Enhancement Contract entered by ONGC with M/s Deep
Industries Limited is an arrangement through which the contractor is
obligated to conduct all Petroleum Operations in the Contract Area with all
diligence, expeditiously, efficiently and in a safe and workmanlike manner at
all times complying with Laws and Good International Petroleum Industry
Practices (GIPIP).

There are adequate and comprehensive safeguards inbuilt in the PEC to
ensure that the contractor has total accountability and responsibility for
ensuring the safety of operations and environmental safeguards.

Accordingly, the allegation of public safety negligence on the part of ONGC
is not substantiated.

Environmental Impact

This blowout has resulted in a
significant environmental
disaster, the consequences of
which could be long-lasting and
far-reaching for the local ecology
and communities.

The Contractor is also responsible for safety and environment protection
along with the strict adherence to the safety and environmental norms as
required by the Authority and Law for the Contract Area, during the Contract
Period.

In the event of any emergency or accident arising from the Petroleum
Operations affecting the environment, the Contractor shall take such action
as may be prudent and necessary in accordance with Good International
Petroleum Industry Practice and Law in such circumstances.

Inquiry by the external statutory bodies like DGMS, OISD are under
progress. Inquiry committee has also been formed at the Corporate level and
Asset level to investigate the root causes of the incident along with the fixing
of the responsibilities and the committees are examining with due diligence.

For monitoring the environmental impact of the incident, ONGC promptly
engaged an NABL accredited agency for monitoring the air, water and noise
quality parameters in the area. The equipment and resources were deployed
from the very next day of the incident.

Environmental impact, if any, was localized and temporary in nature,
confined to the vicinity of the incident site. No significant or irreversible
damage to the surrounding environment, ecology, or habitations has been
observed.

As a responsible Corporate, ONGC remains committed to work towards
bringing energy security to the country and also carry out the operations in
a safe and environmentally friendly while complying to all statutory and
regulatory requirements.
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Reply to Public Grievance Application by Ventapathiraja Yanumula vide Reg No DOPAT/E/2026/0000245

Grievance Description

Reply

1 Safety Negligence

There appears to be a significant lack of safety
measures and equipment both inmonitoring and
mitigating potential hazards related to gas drilling.

The blowout incident on 05.01.2026 was an unfortunate event
which happened during workover operation by M/s Deep
Exploratory Services Pvt. Ltd. (DESPL) in well MORI#5. The
incident happened at 12:23 hrs immediately after the perforation
operation which was being carried out by the logging unit
outsourced by M/s DESPL. Due to which complete evacuation
of crew was carried out for safety. The gas cloud caught fire at
around 12:50 hrs resulting into a fire.

The MORI field was handed over by ONGC to M/s Deep
Industries Limited (DIL) under a Production Enhancement
Contract (PEC), awarded through open tender competitive
bidding process, with the objective of improving recovery and
enhancing production from small and marginal fields. The PEC
agreement, which is valid for a period of 15 years, is a robust
contractual framework, under which the contractor is obligated
to comply with all applicable laws, statutory requirements, and
to follow Good International Petroleum Industry Practices
(GIPIP) in execution of all operations.

ONGC follows a robust safety management system and follows
all statutory regulations and adheres to the best industry safety
standards. The incident was an industrial emergency which was
handled promptly and professionally. Despite the operations
being carried out by the contracted party, ONGC took charge of
the situation and immediately activated its Disaster
Management Plan (DMP), mobilised Crisis Management Teams
(CMT & RCMT), evacuated personnel safely, barricaded the
area, informed district authorities and commenced firefighting,
cooling and well control operations. After extensive preparatory
and well control operations, the well was successfully capped
on 10.01.2026 at 11:30 hrs in a record five days’ time with full
cooperation and support from the local administration. There
was no loss of life or injury. Inquiry teams have been set up by
ONGC both at regional Asset level and also at the Corporate to
identify the root cause of the incident and further strengthen the
systems and procedures. Teams from statutory authorities
including DGMS and OISD have also visited the incident site
and investigating independently

1. Regulatory Oversight Failure

The competence of the state authorities in
monitoring and regulating these activities is
questionable, as there has been a lack of
technical understanding and intervention in
preventing such incidents

As stated, the blowout at MORI#5 was an unfortunate event.
The regulatory framework in the form of Oil Mine Regulations
and comprehensive statutory guidelines in the form of OISD
standards, which exhaustively covers such risks and provide
guidelines to be followed, are strictly complied in all our oil field
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operations. As part of the routine inspections, DGMS team had
visited DR-11 workover rig in November 2025. Post incident, all
statutory authorities including DGMS, OISD, APPCB and the
District Administration have inspected the site. ONGC is fully
cooperating and has submitted / is submitting all documents,
records and reports as sought by the authorities.

2. Contractual Malpractices

Allegations suggest possible collusion between
ONGC and Deep Industries in the tender
allocation for the Rajahmundry Asset warranting
scrutiny for potential corruption and conspiracy

All contracts of ONGC, including the PEC contract, are awarded
through transparent, competitive and established public sector
procurement procedures following due procedures, approvals
and vigilance oversight.

3. Recurrent Hazards Patterns of similar
incidents in the KG Basin Area raise concerns
about ongoing operational malpractice and
oversight failures, aggravating public danger

The incident dated 05.01.2026 is not indicative of any recurrent
hazard pattern in the Krishna-Godavari (KG) Basin. It is an
isolated incident.

The only earlier occurrence in the region was a minor gas leak
(without fire) at Well SRAC on 09.09.2016 in Dr. B. R. Ambedkar
Konaseema District, which was successfully controlled the next
day.

ONGC examines every incident independently on its technical
and operational merits and implements corrective and
preventive measures as required. Operations are carried out in
accordance with statutory regulations, approved safety
standards, and established industry practices, with public safety
as a key priority.

In view of the above, the concern regarding recurrent hazards
due to operational malpractice or oversight failures in the KG
Basin is not supported by facts.

4. Previous Investigations Deep Industries has
a history of previous CBI cases indicating a
need for thorough re-evaluation of their
operational integrity and compliance with
legal standards

May be answered by relevant department.
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